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gy a common judgment, |Shri G,P., Agarwal, learnsd Counsel for the

respondents, who has baen asked .o taks the notices of these casps,
has taken the sams and wanted eome time to file reply, Similap
matters have been dscided by this Tribunal and therefore, there
is no ground for this Tribunal to allow time to the rsspundan!s
as the applicantes are raising their claims on the basis of Jufigment

giwen by various Tribunals,

2, These applicants appeared in the written test for the ppat of

Offige Clerk and other vadres in response to the advertisement

issuvad by Railvay Service Commission, Bombay. Tey were declared

successful in the written test and then they were called for
intervisw. It is said that they were declared successful for
selection for appointment to the post of office clerk and in various
other categories and their nemes have bsen forwardad to concerped
Railway Offices for appointmenf.. But no appointment letter was
recaived, Uhen the applicants approached the conoerned higher
authorities, edrtain irregularities were detected and they Were
told to wait for some time more, Subsequently a list was published
on 27-12-1986 and the applicante’ names did not find place

in the list and accordingly they made a representatiof. against

the same. Hs they did not get any reply, after giving 1legal
notices they approached the Tribunal, like similarly affectad
candidates elsewhere, including Bombay and Allahabad, In these
cases the respondenta took the plea of jurisdiction which was
reiscted, It was alsg stated by the respondents that because
thera was some fowl play by soma one the matisr was under
investigation and that is why the namse of the applicants
were dropped and they were not given appointment, If there wap
some foul play in thel matter of inclusion of their names, they

would hazve been given lan opportunity or at least they would

have been appraleed of the relevant facts which would have
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enabled them to file a representation egainat the same to make

their position clear.

3, - Becauss there was some foul play by some one, evan if

thare wse somé investigation ageinst some-body, the balance

@ould not hava been deprived of the appointment ordsr, Accordingly
the application ie allowed to the limited extent with a direction
to the respondents to launch an enquiry into the matter associating
with the applicents mha same and in case no foul play on 4
their part 4is found they should not bs depfived of the fruits
of their labour and they should be given appointments, The

enquiry sha)l-'be cnnolu&ad within a period of 3 months from

&ats of commsnication of this judgement and thereaftar necessary
orders regarding ths appointment shall be passed, But we

make it clear thet if t!;a entire examination is cancelled, none

of the candidates wha appeared in the examination will get besnefit

> and, therefors, the applicants also will not get any benefit

of the
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